IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO. 5443/2024

A. GUNASEKARAN APPELLANT(S)
VERSUS

JOINUP CORPORATION & ORS. RESPONDENT (S)
ORDER

After having heard the learned senior counsel appearing for
the appellant, we find that an application under Section 12A of the
Insolvency and Bankruptcy Code, 2016 (for short, “the IBC”) can be
made only by the applicant in the applications under Section 7 or
Section 9 or Section 10 of the IBC. Hence, there is no reason to
interfere with the impugned judgment.

The Civil Appeal is, accordingly, dismissed.

(UJJAL BHUYAN)

NEW DELHI;
MAY 03, 2024.
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CIVIL APPEAL NO. 5443/2024

A. GUNASEKARAN APPELLANT(S)
VERSUS
JOINUP CORPORATION & ORS. RESPONDENT (S)

(IA No0.102718/2024-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No0.102723/2024-EX-PARTE STAY)

Date : 03-05-2024 This appeal was called on for hearing today.
CORAM
HON'BLE MR. JUSTICE ABHAY S. OKA
HON'BLE MR. JUSTICE UJJAL BHUYAN
For Appellant(s) Mr. Jay Savla, Sr. Adv.
Ms. Madhusmita Bora, AOR
Mr. Pawan Kishore Singh, Adv.
Mr. Dipankar Singh, Adv.
Ms. Pavithra V., Adv.
For Respondent(s)
UPON hearing the counsel the Court made the following
ORDER

The Appeal is dismissed in terms of the signed order.

Pending applications stand disposed of accordingly.

(ASHISH KONDLE) (AVGV RAMU)
COURT MASTER (SH) COURT MASTER (NSH)

[THE SIGNED ORDER IS PLACED ON THE FILE]
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